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RAJYA SABHA  
Thursday,  the  nth August,   1967|the 26th   
Sravana,   1889   (Saka). 

The House    met  at  eleven  of the clock. 

 MR. CHAIRMAN in the Chair. ORAL   

ANSWERS   TO   QUESTIONS 

†MEMORANDUM ON BlRLA GROUP OF 
INDUSTRIES 

. *324. SHRI M. P. BHARGAVA: Will "the 
Minister of INDUSTRIAL DEVELOPMENT 
AND COMPANY AFFAIRS be pleased to state: 

(a) whether the Prime Minister has 
received any Memorandum against the 
Birla Group of Industries regarding 
corruption and malpractices being 
practised in the industrial units under 
their control; 

(b) if so, what steps have been taken in 
the matter; and 

(c) whether it is proposed to appoint a 
Commission of Enquiry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUTRIAL 
DEVELOPMENT AND COMPANY AFFAIRS 
(SHRI K. V. RAGHUNA-NATHA REDDY):   
(a)  Yes, Sir. 

(b) Allegations made in the Memo-
randum are under examination in consultation 
with the concerned Ministries  and  State  
Governments. 

(c) In view of the answer to part (b), the 
question does not arise at this stage. 

SHRI M. P. BHARGAVA: May I know 
whether the Government is aware of gross 
irregularities practised by the Birla group of 
industries resulting in shutting licences to 
others? These irregularities are committed in 
getting industrial licences, extending their plants 
without proper 
-ffransferred from the 8th August, 1967. 
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licences, getting loans, under-invoicing, over-
invoicing, tax-evasion, wrong supplies, 
charging excessive prices, making profits out of 
all proportion and the like. May I know whether 
the Government is aware that they have their 
contact-men at all levels in Delhi, that they have 
received immense favours from the 
Government machinery and they have fully 
exploited their position and influence and, if so, 
what prevents, Sir, a Commission of Enquiry 
being appointed by the Government? 

(Interruption.) SHRI 
FAKHRUDDIN ALI AHMED: Sir,  some of 
the allegations contained  in  the  referred  
Memorandum  to the Prime Minister were also 
discussed when the Hazari Report was laid 
before this House and,  as the    hon. Members  
are aware,  already an Expert   Committee   has  
been  appointed to go into some of those 
allegations. (Interruptions). As regards the 
other allegations contained in the Memora-dum 
submitted to the Prime Minister which was 
received by her only    in July, she forwarded 
that Memorandum to me and, as it relates to 
ten Ministries an<i two State Governments, we 
have  asked  those  Ministries  to  give us the 
information necessary for the purpose  of  
taking  a   decision.   Most of the Ministries 
have sent their replies but those replies are 
mostly of an interim nature, that they are mak-
ing enquiries  and they will give us the 
necessary information.   After that information 
is received by us, whatever action is called for 
will be taken. (Interruptions.) 

 

SHRI M. P. BHARGAVA: Mr. Chairman, 
may I put my second question? May I submit 
that the hon. Minister is trying to mix up the 
issues? The Committee which has been 
appointed is for a particular purpose, to go 
into the industrial licences granted to Birlas 
and others; it has nothing to do with my 
demand for a Commission of Enquiry to go 
into the malpractices and irregularities 
committed by the Birla group of industries.    
If we do not act hastily, 
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1 am afraid all the records would be 
manipulated and it will be impossible to find 
out anything. Therefore, Sir, in the interest of 
the nation it is absolutely necessary that all 
the records are seized forthwith and an 
enquiry ordered into all those complaints 
which are mentioned in the Memorandum, If 
it is not done, I will presume that the 
Government wants to shield the Birlas and 
that it does not want to take any action. In the 
past also, with regard to the Birla concerns, 
my information is that they are given prior 
information and the things which should be 
seized in the normal course are removed and 
then a  sort  of eyewash  enquiry  is made. 

(Interruptions.) 
MR. CHAIRMAN: Mr. Bhargava, you are 

making a long statement. 

SHRI M. P. BHARGAVA: Sir, this has 
arisen out of the reply. Therefore I would like 
to know categorically from the hon. Minister 
what prevents him from ordering an enquiry 
forwith.     (Interruptions.) 

SHRI FAKHRUDDIN ALI AHMED: Sir, 
I would like the hon. House and also the hon. 
Member to know that I am not mixing up the 
issues. I have said in my reply that some of 
the allegations—at least two allegations— 
contained herein refer to the grant of licences 
and those allegations have been forwarded by 
me to the Committee which has been set up 
for that purpose. So far as the other allega-
tions are concerned, they relate to various 
Ministries and two State Governments and 
from them I have received only an interim 
reply. After the final reply is available to me 
with regard to all these facts, if there is a 
prima facie case   .   .   . 

SHRI NIREN GHOSH: There is already a 
prima facie erase, Sir. 

SHRI FAKHRUDDIN ALI AHMED: If 
there is a prima facie case, such action as is 
called for will certainly be taken and I can 
assure the hon. Member that there is no 
question of 

protecting   anyone.     Whenever   any action 
is called for, it will be taken. 

(Several  hon.  Members  stood  up) 

MR. CHAIRMAN: I shall try to give an 
opportunity to as many as possible. Shri 
Kulkarni. (Interruptions). I can assure you 
that I will not do injustice to anyone. You can 
be sure about that. 

SHRI A. G. KULKARNI: Sir, the-Deputy 
Prime Minister had recently* announced that 
he is pursuing a policy on prices, wages, 
profits, etc. May I know whether the 
Government is aware 0f the fact that Century 
Rayon, owned by the Birlas, has made a profit 
of 350 per cent, on the equity capital' and 225 
per cent, on the total capital? If so, whether any 
price and profit policy has relevance to it? 
Secondly, i s the Government aware that these 
are the figures published irr- the balance-sheet 
but it has been amply proved during the recent 
raids that the Birlas are in the habit of duping 
the Government by underweighing the 
packages and by paying less excise while 
selling rayon yarn? May I therefore know from 
the Government whether any special action is 
contemplated by the Government from these 
two angles? 

SHRI FAKHRUDDIN ALI AHMED: 
These matters are under the conside--ation of 
the Finance Ministry. 

SHRI NIREN GHOSH: Sir, he is evading 
answers.    (Interruptions.) 

SHRI BHUPESH GUPTA: On a point of 
order, Sir. You have to judge whether tfie 
supplementary relates to the Ministry or the 
Minister concerned. Now the supplementary 
put by the hon. Member there relates to his 
Ministry and the person who-is answerable is 
the Minister who is actually answering the 
question. He cannot,    therefore,    say   that    
these 
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.natters  are  under  the  consideration of the 
Finance Ministry. 

SHRI M. P. BHARGAVA: Mr. Chairman, 
this raises a fundamental question and that is 
this: I had purposely addressed the question 
to the Prime Minister, so that she can reply to 
all the questions raised about the various 
Ministries. I would like to know from the 
hon. Minister why he took upon himself to 
answer this question, if he thought that he 
could not deal with all the Ministries. 
(Interruptions.) 

SHRI FAKHRUDDIN ALI AHMED: 
Perhaps it has not been possible for me to 
clearly point out that I am not afraid of 
replying on behalf of my Ministry or on 
behalf of the Government because it is a 
question of joint responsibility. What I have 
pointed out is that all these matters are being 
examined by the Ministries concerned and 
what I replied to the Member was that that 
particular matter was mder the consideration 
of the Finance Ministry. I have already got an 
interim reply. When the Anal reply is before 
me . . . 

SHRI NIREN GHOSH: What is the 
interim reply? 

SHRI FAKHRUDDIN ALI AHMED: 
When the final reply is received, then it will 
be for us to consider whether there is a prima 
facie case or not and if there is a prima facie 
case, then final action will be taken. 

SHRI BHUPESH GUPTA: We are not 
asking for his legal opinion. We are asking 
whether it is a fact. 

SHRI CHANDRA SHEKHAR: Let me 
make one request to the Minister. I do not want 
to ask any question about the memorandum but 
I want to request him through you. Mr. Kul-
karni was saying that it has been • mentioned 
in the balance-sheet of the particular company. 
Where is the question of a prima facie case 
arising? It is an established case which the  
company itself has  accepted. On 

uich a question if again an enquiry is made, it 
will mean delay because ut balance-sheet has 
been submit-•d to the Company Law Board 
and you have gone into that balance-sheet he 
company accepts it and the Government  
accepts  it.        What further nquiry is 
necessary in order to establish a prima facie 
case whether they iave got 300 per cent, profit 
or not "ecause these are obvious questions? 
Here I should like to have your pro-action  
that  the  Government  should be frank and 
forthright.    Everything annot be delayed by 
saying that the Government   is   examining   
whether there is a prima facie case.    I think 
nothing has been mentioned in    the 
Memorandum which has not a prima facie  
case,  but  the  Government   can take its 
attitude on other matters but where  the  
balance-sheet is in question,   which  has   
been   communicated to the Company Law 
Board, there how the question arises to 
examine it again because    the    balance-
sheet    is    an authorised document which has 
been accepted by the Company Law Board? 

SHRI ABID ALI: On a point of order.    Is 
it not a fact . . . 

SHRI RAJNARAIN: On a point of order   
.   .   . 

MR.      CHAIRMAN: So      many 
points of order. It will be a disorder. There is 
a point of order by Mr. Abid Mi.    He has 
begun first. 

SHRI ABID ALI: I wanted to :now from 
the Minister whether it is a crime to make 
more profit and pay more taxes to the 
Government. 

SHRI NIREN GHOSH: What is the point 
of order? 

MR. CHAIRMAN: You can put it in the 
form of a question. It is not a point of order. 
Now if all of you speak,  how is  it possible  
for me  to 
onduct this House? I shall give opportunity 

for as many people as possible taking   
section section of the 

'ouse into consideration. Shri Raj-narain, 
you state your point of order or put a 
question. 
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SHRI BHUPESH GUPTA: Is the Minister 
aware of the following: (1) The Birla Mills 
have been buying cotton for consumption for 
10 to 12 months whereas they are entitled to 
buy only for 21 months. And they are doing 
all this illegally" So I want to know whether it 
is not a fact that they are doing these things 
through fictitious names and   .   .    . 

MR.   CHAIRMAN:    What  ore  you 
reading from Mr. Gupta? 

SHRI    BHUPESH    GUPTA:     My 
notes, Sir. 

SHRI ABID ALI:    Sir, please ask him to 
put a definite question. 

SHRI BHUPESH GUPTA: I, therefore 
want to know whether it is also i fact that . . . 

MR. CHAIRMAN: Mr. Gupta, you are 
capable of putting a question, I know. 
Therefore, you put a question. Do not refer to 
anything. 

SHRI   BHUPESH   GUPTA:     I   am not 
referring to any document. These are my notes.   
May I know whether it is not a fact that Mr. M. 
D. Dalmia, Executive    President,    Birla    
Cotton Mills,  Delhi, gets a total emolument of 
Rs. 20,000 per month whereas on the pay roll 
only Rs. 4,000 is shown? Is it a fact that Shri D. 
P. Mandella, the highest Executive Officer, 
ranked is No.  1 in the Birla organisation is 
jetting   about  Rs.   30,000  per  month though a 
much lower figure is mentioned in the books? Is 
it not a fact that Shri T. C. Saboo who looks 
after the Hindustan Aluminium Factory at 
Renookut gets   emoluments   totalling 

ip to Rs. 20,000 a month and yet a 
iuch lesser amount is shown on the 
ecords? 

MR.   CHAIRMAN:    You put your 
question. 

SHRI BHUPESH    GUPTA;    These are 
questions, Sir.   You see this main question  
here  relates   to  corruptions and  malpractices  
being  practised   in industrial units under the 
control of the Birla Group of Industries.    So I 
am asking whether the Government is aware  
of  these  things.    I  ask  them whether it is a 
fact that Shri S. N. Handu of Messrs. 
Keshoram Industries and   Cotton   Mills,   
Calcutta    gets   a total emolument of Rs. 
20,000 though the figure shown in the books is 
much less?    And  then   again,   is  it  not  a 
fact  that  Shri  Radha   Kishen   Birla who is 
now a Member of Parliament, gets about Rs. 
15,000 a month and a much lower figure  is  
shown in  the books?    So I should like to find 
out from   the  hon.  Minister  whether  he has 
found out by  a proper  enquiry this particular   
type of   malpractices which the Birla group is 
indulging in, 

paying their high executives fabulous 
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salaries and also perquisites and other 
facilities, at the same time showing very 
small figures, which means corruption and 
malpractice, which means black money and 
which means unaccounted money passing into 
their hands? Also I would like to know 
whether it is a fact that as a result of the 
searches and seizure made at the Birla 
concerns on the 14th June, 1967 very little 
could be found because they had earlier 
information and so they had removed much 
of the materials to other places, to their 
residences and also to their own underground 
cells?    And finally . . . 

SHRIMATI C. AMMANNA RAJA: On a 
point of order, Sir. 

(Interruptions.) 

SHRI ABJD ALI: Sir, the lady is on a 
point of order. 

SHRI BHUPESH GUPTA: What point of 
order? 

SHRIMATI C. AMMANNA RAJA: Sir, 
on a point of order, I submit that a question 
should not contain more than 150 words and 
it should be specific and should arise from 
the main question . . . 

SHRI BHUPESH GUPTA: That is when 
the notice is given of the question and . . . 

MR. CHAIRMAN: You please sit down. 
Let me hear the lady Member. 

SHRIMATi C. AMMANNA RAJA: Sir, 
though the question may be very important it 
should not occupy almost the whole of the 
Question Hour. The question should be brief 
and should not contain more than 150 words 
and it should be specific. We have already 
taken 25 minutes on this one question, Sir. 

SEVERAL HON. MEMBERS: No, no. 

MR. CHAIRMAN: I quite agree with the 
hon. Member. 

SHRI BHUPESH GUPTA: Sir, it is clear 
that the stipulation of 150 words relates t0 the 
written question. When we give notice of a 
question it should not contain more than 150 
words. But that does not apply in the case of 
supplementary questions. 

SHRIMATI C. AMMANNA RAJA: For 
written questions it is 150 words and for 
supplementary question it is much less. 

SHRI NIREN GHOSH: What is she ' 
saying? 

MR. CHAIRMAN: She is an ex-Deputy-
Speaker and I should pay attention to what 
she says. 

SHRI BHUPESH GUPTA: As for being 
Deputy-Speaker, Sir, even I am qualified to 
be a Deputy-Speaker. Being a Deputy-
Speaker is hardly any qualification. My 
question here is whether any enquiry has 
been made to find out the truth about these 
malpractices and . .. 

SHRI ABID ALI: May I request you, Sir, 
to kindly give your ruling on the point of 
order raised by the hon. lady Member? Mr. 
Gupta is putting supplementary questions 
which are not connected with the main ques-
tion. Please give your ruling on that. 

SHRI BHUPESH GUPTA: I think I have 
been particularly relevant. You see the main 
question and then see my' supplementary 
questions  also. 

SHRI M. M. DHARIA: Sir, on a point of 
order. Sir, the main question that is printed 
here relates to malpractices and corruptions 
indulged in by the Birla Group of Industries 
and the hon. Minister white replying said that 
one committee has been appointed and he will 
see the report of that committee and then 
think of having any enquiry commission. 
Now the material point is that all this will 
take time. And there  are  so many  allegations  
men- 
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tioned in the memorandum submitted by Shri 
Chandra Shekhar and they are categorical and 
clear. Under these circumstances if the hon. 
Minister gives further time during which there 
may be manipulations of their affairs by these 
concerns, it will not be possible to have 
justice done. Therefore under these 
circumstances if the hon. Minister is likely to 
take some more time to appoint this com-
mission of enquiry, I would like to know from 
the hon. Minister what he would do with the 
account books of these concerns, what he is 
going to do with the black money with the 
Birlas and so on. There are very many factors 
concerned here and therefore these questions 
that are now raised are quite relevant. Even 
the question of Shri Bhupesh Gupta is also 
relevant. So we should be allowed to put these 
relevant questions and the hon. Minister 
should be asked to make a statement that until 
this commission of enquiry is appointed the 
Birlas shall not be given any opportunities to 
manipulate matters and the Government 
should stand firm in this and the Government 
should not give way. The memorandum is 
very clear and this matter should be decided 
now. Otherwise it will not have any end. 

SHRI BHUPESH GUPTA: Sir on a point 
of order. You kindly read the main question: 
"whether the Prime Minister has received any 
memorandum against the Birla Group of 
Industries regarding corruption and 
malpractices being practised in the industrial 
units under their control"; and then judge 
whether our questions relate to the main 
question or not. (Interruptions). Let me finish 
this one point. I have got a hundred more 
questions but I will not ask them now. But I 
would like to know now whether the Birlas 
have established their offices in London as 
M/s. East India Produce Company, Limited 
London, and as M/s. American Produce 
Company, Limited, New York for quite a 
long time and have passed 

special resolutions in the extraordinary 
general meetings of their different companies 
in order to set apart large portions of the 
money and thus deny foreign exchange to the 
Government to the extent of 10 per cent on 
all their transactions which will be set apart 
as commission. These are some of the 
allegations which I have brought to the notice 
of the Government and I should like to know 
whether the Government is aware of these 
things, and also that the searches that were 
conducted brought out nothing because the 
records and other materials were removed 
from those places to their residences which 
could not be searched and also some of the 
things were sent to the underground cellers. 

SHRI FAKHRUDDIN ALI AHMED: Sir, 
it has been very difficult for me to follow the 
points raised by the hon. Member because 
while he was putting these questions there 
were also points of order raised and some 
other questions or points of order were raised 
by some other hon. Members also. But I 
would like to point out here that what the 
hon. Member is reading from, if he would 
hand over that paper to me I will certainly 
look into it and    .    .    . 

SHRI P. K. KUMARAN: You already 
know all those things. 

SHRI FAKHRUDDIN ALl AHMED: I 
will certainly look into it. My memory is not 
as good as that of the hon. Member. But 
certainly, as I said, if an enquiry is called for 
that will be undertaken. But I must be 
satisfied that there is a prima facie case. 
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SHRI B. K. P. SINHA: Mr. Chairman, 
i want to bring to your notice that the 
question relates to the Minister of Steel, 
who is here. Let him explain, so that 
people know which-:. version is correct. 
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SHRI A. M. TARIQ: Sir, on a point of 
order   .   .   . 

(.Interruptions) 

MR. CHAIRMAN: You allow me to 
conduct the proceedings in a proper manner. 
All these things I am sorry to say, I am 
extremely sorry to say. Mr. Khandekar. 

SHRI A. M. TARIQ: Sir, on a point of 
order. Just a seccnd. What I havs said is 
based on the information I got, but the hon. 
Minister has said that it is baseless. May I 
request, through you, tho hon. Minister to 
}>inc.e it on the Table of the House   .   .   . 

SHRIMATI C. AMMANNA RAJA: 
There is no point of order. 

SHRI A. M. TARIQ: You are not in the 
Chair. Will you please keep quiet? 

MR. CHAIRMAN: The Minister has made 
a statement. You can go into' the matter later.    
Mr. Khandekar. 

(Interruptions) 

SHRI A. M. TARIQ: Either he should be 
asked to place it on the Table, or I should be 
allowed to place it on the Table of the 
House. 

 

MR. CHAIRMAN: The Minister has 
replied. The Minister's reply is there. 

SHRI R. S. KHANDEKAR: I come from   
Gwalior,  where  Birlas  have  a very  good 
industry and a vast concentration  of  capital.    
I know   that there  is tax  evasion in the  mill.    
I have raised this  matter many times in this 
House, but nothing has been done.     They   
have   their   registered office in Calcutta and 
they are evading taxes all the time.   Secondly, 
they employ sons and relations of very high 
people,   including   Judges,   Ministers and 
people in higher  society.    They have   
nothing  to   do   except   getting their salaries.    
Recently there was a case   about   stocking   
excess   cotton. Searches   were   made.    I  
personally know   that   the   Birla   
management came here rushing and tried to 
hush up the matter.   Various sorts of alle-
gations   have   been   made   now   and then.   
I do not know about the other Birla concerns, 
but I know about the Gwalior Mills of Birlas.   
I know personally so many things.    In view 
of these, may I know whether the Gov- 
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ernment is going to appoint a Commission of 
Enquiry and investigate all such charges? I do 
not want that they should be maligned in any 
way. There should be a fair trial. It should be 
fair on both sides. Therefore, is the 
Government prepared to appoint a 
Commission of Enquiry with wide terms of 
reference, so that everything would be clear 
and this confusion will not be there? At least 
Birlas or the Government or those who make 
these allegations will be cleared of these 
charges. The Government should categorically 
answer this question, because unnecessarily 
confusion is created that Birlas employ so 
many MPs., Birlas have connec-, tion with so 
many Ministers, Birlas engage so many sons 
of high people. So, let this matter be cleared 
and let the country know how the matter 
stands. 

SHRI FAKHRUDDIN ALI AHMED: As 
the hon. Member is aware, certain allegations 
have been received by the Government and if 
there are further allegations they can be 
forwarded to me. I shall look into them and, if 
necessary, the matter will be looked into 
further. 

 

whether any cases have come to light where 
import duty drawback claims have been 
made and realised far in excess of the 
actuals? Will the Government reopen and 
check these, particularly for 1964-65; 1965-
66; and 1966-67 to find out actual facts? 

SHRI FAKHRUDDIN ALI AHMED: 
Yes, Sir.    I shall look into it. 

SHRI NIREN GHOSH: May I know 
whether it is a fact that the capacity of the 
Hyderabad Asbestos Cement Products 
Limited, which was for 20,000 tonnes in 
1955, has gone up to 2,20,000 tonnes of 
production and without any industrial licence 
having been granted or any permission having 
been obtained the company got foreign 
exchange? Is it a fact that company got 
foreign excha.ige without any query about the 
missing permission or licence? This is the 
first question. Secondly, may I know whether 
the Government is aware of the fact that 
during the last twenty years, times without 
number, several allegations of corruption, 
swindling, defrauding the public exchequer, 
foreign exchange violations, etc. have been 
made? Is the Government aware that before 
the Income-tax Investigation Commission 
Birlas were hauled up and their benamdars 
were forced to come to terms by giving 
several crores of rupees and they ultimately 
gave it up? May I know whether the 
Government is aware that cloth has been 
made to sub-standard specifications and there 
is also black-marketing in cloth, etc.? Foreign 
exchange violations are also going on. Now, 
the question arises. It is the overwhelming 
sense of the House that a Commission under 
the Commissions of Inquiry Act should be 
appointed here and now. May I know whether 
the hon. Minister is going to respect the 
wishes of the House? If the Government is 
going to shield Birlas the entire Government 
of India will be under a cloud of suspicion 
that they have got a sort of interests in Birlas.    
May I know whether he is 

SHRI KOTA PUNNAIAH:    It is a very 
simple question.      May I know 



4391 Oral Answers [ 17 AUG. 1967 ] to Questions 4392 

going to give us an assurance here and now 
that such a Commission will be appointed?    
This is the point. 

SHRI FAKHRUDDIN ALI AHMED: I 
have nothing more -to say. 

SHRI NIREN GHOSH: What did he say?    
I want to know his answer. 

MR.   CHAIRMAN: You   don't  hear 
him. 

SHRI K. CHANDRASEKHARAN: 
Would the hon. Minister be pleased to state 
before this House that a Commission of 
Inquiry as demanded by the ruling jjarty 
members themselves would be set up before 
this session of the Rajya Sabha ends or at 
least before the next session of the Rajya 
Sabha? 

SHRI NIREN GHOSH: JNO, no; here and 
now. 

SHRI FAKHRUDDIN ALI AHMED: I am 
sorry I cannot oblige the hon. Members and 
appoint a Committee of Enquiry here and 
now unless and until the matter has been 
examined by me and I am satisfied that there 
is a prima facie case. If there is a prima fane 
case   .   .   . 

(Interruptions) 
SHRI BHUPESH GUPTA: Sir, on a point 

of order. As you see, there is an 
overwhelming demand that there should be 
an enquiry But the Minister says that unless 
he is satisfied he would not do it. Do I under-
stand   .   .   . 

(Interruptions) 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, you give me just one minute. I 
want only a minute to satisfy the hon. 
Minister that there is a genuine case for a 
Commission of Inquiry to be appointed. I 
want the indulgence of the House for one 
minute. 

SHRI NIREN GHOSH: If the House is 
satisfied he cannot say he will not appoint a 
Committee. 

SHRI CHANDRA SHEKHAR: While 
replying to a supplementary the hon. Minister 
for Industrial Development accepted in this 
House that forged scrips of the Hindusthan 
Motors were on sale in the Stock Exchange of 
Calcutta and the Minister said that that matter 
was under investigation. And this is not the 
first time. I have got a circular that was issued 
by the Bombay Stock Exchange on 14th 
December, 1965 where Birlas themselves 
reported that forged shares of Hindusthan 
Motors were on sale. For two years they have 
been saying that the matter is before the 
Company Law Affairs and the police and 
after two years the hon. Minister comes again 
and says that forged shares of the Hindusthan 
Motors are on sale in the Stock Exchange. 
Nothing can Be a greater crime than allowing 
forged shares to be sold in the market and this 
is continuing. What more prima facie case 
does the hon. Minister want? If nothing more, 
let him make it clear that he will appoint a 
Commission of Inquiry at least in respect of 
the sale of forged shares of Hindusthan 
Motors. A copy of this circular perhaps has 
been sent by my hon. friend, Shri M. P. Bhar-
gava, to the hon. Minister himself. Here I 
have a copy of another letter of the Deputy 
Chief Controller of Imports and Exports in 
which he has categorically stated that the 
behaviour of this firm raises a serious doubt 
and that the Government should be very 
cautious in dealing with this firm. This letter 
was issued in 1963. It is now four years and 
may I know what the Government has done? 
In 1965 they have themselves reported to the 
police that forged shares are in the market 
and in 1967 the hon. Minister himself 
admitted that forged shares are on sale in the 
market. Are these two things not enough? 
With your permission, Sir, I shall read the 
letter of the Deputy Chief Controller of 
Imports and Exports. This is a confidential 
circular No. 18/63-64, dated 8th July, 1963:   
It says: 

"For a period of two years, from the date 
of issue of this circular, all 
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the Licensing Authorities are hereby 
requested to scrutinise carefully all the 
applications for issue of Import/Export 
Licences or Customs Clearance Permits, 
etc. and accompanying documents, if any, 
received from Messrs. The Century 
Spinning and Manufacturing Co. Ltd., 
Industry House, 153, Churchgate, Bombay, 
and their proprietor, partners, directors and 
branches, if any, before licences, etc. are 
actually issued, as their bona fides are not 
free from doubt. 

Receipt of this circular may please be 
acknowledged in the attached pro forma. 

(Sd.)  SUSHIL KUMAR, Deputy  
Chief Controller of Imports and 
Exports." 

These are two documents which are 
Government documents and the documents 
of Birlas themselves. Do these two 
documents not indicate enough for taking 
action against this industrial house? 

SHRI  NIREN  GHOSH: More  than 
enough. 

SHRI CHANDRA SHEKHAR: And why   
does   the   hon.   Minister  go   on saying that a 
prima tfaeie case is not established?     Sir,   you  
look  into  all these   documents   and   you   
yourself decide whether there is a prima facie 
case  or not.    All  these  circulars  go to the 
Birlas before they go to the various   
Departments.    And  so  what else  can I  do  
except bringing some facts  before   the  hon.   
Minister   and the Government?   After three 
months if you are  going to appoint a Com-
mission  of  Inquiry  nothing is  going to happen 
because all the papers will be destroyed.    They 
are already destroying the papers.    Mr. 
Chairman, I seek your protection in the name of 
democracy.    Nothing can be done in this 
country if the Government goes on  saying  that  
they   are  examining the  matter  and that  they 
will  take care of it if they are convinced that 
there is a prima facie   case. So     I 

want at least in the case of these Hindusthan 
Motors the Government should accept the 
demand for the appointment of a 
Commission of Inquiry. 

SHRI NIREN GHOSH: Sir, you take the 
sense of the House and if you feel it is the 
sense of the House that a Commission of 
Inquiry should be instituted, then you direct 
the Government accordingly. 

SHRI M. M. DHARIA: Sir, I would like to 
make it clear that before the next session if 
this Commission of Inquiry is not appointed   
.   .   . 

SOME HON. MEMBERS:   No, no. 

(Interruptions) 

SHRI M. M. DHARIA: Before we 
reassemble for the next session if this 
Commission of Inquiry is not appointed we 
shall take a very serious view of the matter. I 
would like to make it very clear to the 
Government. 

(Interruptions) 

SHRI BHUPESH GUPTA: And I will 
extend full co-operation. 
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MR.  CHAIRMAN: Please sit down. 
(Interruptions.) 

 
(Interruptions.) MR. 

CHAIRMAN: I am sorry this kind of 
disturbance is not conducive for any 
deliberations. This becomes almost a fish 
market. I am very sorry to use that word; I 
should not really use that word because it 
takes away my dignity and the dignity of 
everyone. The hon. Minister is trying to 
answer.   You should listen to him. 

SHRI ABID ALI: He does not allow him 
to answer. 

SHRI FAKHRUDDIN ALI AHMED: I 
have listened with careful attention to the two 
cases pointed T>y the hon. Member. So far as 
the case of the Hindusthan Motors is 
concerned, the only thing that I would like to 
point out at this stage is that in that matter the 
question of an enquiry does not arise because 
the matter is already under police 
investigation and I think in public interest 
hon. Members would not press me to disclose 
further information as to what steps we are 
going to take in that matter. (Interruptions). 
Since that matter is already under police 
investigation, what further action is going to 
be taken, I am not prepared to disclose at this 
stage. 

(Interruptions.) 

SHRI ARJUN ARORA: May I know if the 
hon. Minister is aware that we may not have 
much time? He is pleading for time. He is 
pleading for completion of the various 
processes. May I know if he is aware that the 

Birla lobby, Birla's contactmen, Birla's 
agents, Birla's henchmen and Birla's political 
machinery have already launched a campaign 
. . . 

AN HON. MEMBER: Blitzkrieg. 

SHRI ARJUN ARORA: . . . against the 
Minister, the Minister of State, and his 
Ministry? If he does not act with speed, the 
powerful political influence of Birlas may 
not allow him to remain in the Ministry and 
complete the process. 

m 
SHRI ABID ALI: May I know from the hon. 
Minister whether the terms of the enquiry 
which he is going to institute will include 
how much money Birlas have been giving to 
some of the opposition parties, and whether it 
is not a fact that the contribution by Birlas to 
them has not been quite to their expectation 
and therefore they are making a hullabaloo? 

SHRI BHUPESH GUPTA: How much 
money he is giving to you? 

SHRI B. D. KHOBARAGADE: A number 
of instances have been cited by many 
Members about the corruption and 
malpractices that have been indulged by the 
Birla House and the Birla group of industries, 
and the hon. Minister has said that some 
police investigation is going on in some cases 
of the Birla group. It only proves that there is 
prima facie evidence against Birlas and it 
clearly proves that the Birla group people are 
indulging in all kinds of malpractices. 
Therefore, when the demand is being raised 
from all corners of the House, not by one 
single Member but by almost all sides of the 
House, then I do not understand what 
difficulty is there for the hon. Minister to 
appoint a Commission. This question has 
been discussed not only in this House but 
throughout the whole country and in the press 
as well and various allegations have been 
made against the Birlas. When will the hon.  
Minister  awakes  from     his 

SHRI ABID ALI:   Let the Minister reply. 
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Kumbhakarna-like slumber and appoint a 
Commission for making such an enquiry? 
Otherwise it will give an impression that 
some Ministers of the Government are on the 
payroll of the .Birlas. This allegation was 
made by Mr. Arora in the last session and he 
has said that if his allegations are not proved, 
he will resign from the membership of this 
House. We do not know what has happened 
to that allegation. Mr. Arora has not resigned 
from the membership of the House. It only 
means prima facie that Mr. Arora's 
allegations are correct. Therefore, what I 
would like ic say is this. If any Commission is 
to be appointed, it should be appointed before 
the end of this session because the next 
session wilf begin after three months. Three 
months' time would be a long time and it 
would give a chance and scope? to Birlas to 
manipulate things and destroy all relevant 
records. Therefore, I would like to submit that 
the Commission of Inquiry should be 
appointed as early as possible. 

SHRI AKBAR ALI KHAN: Sir, I -would 
most respectfully submit that the House and 
the Government are in full possession of the 
sentiments of the House. Now the 
Government wants time to consider this 
important matter, I request you to proceed 
with the other questions. We have got a right 
to say, those who have given other quesetions, 
that one question should not take up so much 
time. 

SHRI NIREN GHOSH: If the sense of the 
House is for the appointment of a 
Commission of Inquiry, you direct the 
Minister to appoint the Commission. 

SHRI BHUPESH GUPTA: Fortunately we 
have now here the Leader of the House who 
also at one time helped in a very important 
enquiry. He understands our sentiment. I 
should lilce to know, in view of the very    
strong    sentiments    expressed 

buttressed by facts and other things and 
serious allegations from Members on both 
sides of the House about the Birla concerns 
demanding an immediate enquiry under the 
Commission of Enquiry Act into the affairs of 
the Birla concerns and the Birla House, 
whether the Leader of the House will give 
expression to the sentiments by advising his 
Government to institute such an enquiry? In 
such a matter it is the task of the Leader of the 
House to rise above party questions and act as 
leader of the House, as the tribune of the 
entire House, when the sentiment of the 
House is expressed in this voluminous 
manner and unanimous manner. Therefore, I 
request Mr. Chagla...to say something on the 
subject. Unfortunately he was not present. It 
has never happened in Parliament for fiftten 
years. I have been here since 1952, and never 
a single question aroused so much interest 
and elicited so much information and at the 
same time inspired so many Members to ask 
so many questions in public interest. It, is an 
extraordinary thing, an extraordinary issue, an 
extraordinary matter, an extraordinary 
problem. Therefore, I hope the Leader of the 
House would come to the rescue of our 
honour and dignity and impress uopn the 
Government the urgency of an immediate, 
thorough public enquiry. The entire matter 
should be left in judicial hands and nobody 
else's hands. 

SHRI M. C. CHAGLA: Fortunately or 
unfortunately I was not here when the strong 
sentiment was expressed by the House. But I 
see the House has been making history. As 
my friend said, one question has been dis-
cussed for one hour. I will carefully go 
through the proceedings and I will certainly 
convey to the Prime Minister the strong 
sentiment expressed by the House. 

MR. CHAIRMAN: Next question. 


